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c:Dft'RAL ADMINISTRATIW TRIBUllAL 
Al·J6HABAD BSNCH 1 ALLAHAB..n 

Otiwjnal Applicati .. lle.1132 •f 2003. 

AllahalN4. t.b1• t.be lat ••F , Mare1a.2oos. 

Hen 18le Mr, A.X. !be$J!!•ar, J,M. 

Nirankar Nath Awraval. 
sen •f Late Sri k,B. Awar:wal, 
Rea14ent ef C-371. 
Rajen4er Nawar. Bareilly. 

(By A•veeate I Sbri B.B. Sir•hi) 

1. 

' 2. 

Vera us 

Unien ef In4ia • 
thr•Nb oeaeral Manawer. 
Eaat Central a.ilway. 
Hazi•ur (Bibar), 

Diviaienal Railway Mana9er. 
Baat Central Railway. 
Samastipur (Bihar). 

(By Advecate I Sbri K .P. Sinfh) 

ORDER 

By Hen'bl• Mr. A.K. Bbatna1ar, J.M. 

• ••• .AJtl'lieant. 

• •• ,Reapendenta. 

At the eut set learne4 ceWlsel fer the applicant 

auDIDitted tbat be is net pressint the relief Ne,1 as 

atate4 1n Para 8,1 ef tbe OA. Se new he praye4 fer a 

4irectien te fix tae salary ef tbe applic:ant aerrectly 

.. 
• 

~ ., . 

and pey )l.111 arrears ef aalary an4 ether allewanaea alenpith 

1._ interest lln' in tbe alternatively the r .. pendent. Ne,2 
M,; 

direc~• deci4e tbe repreaentatien ef the applicant 

4ated 2.1,2003 (Annexure-7) te the OA. as a,freah wclth 
, / 

apeakint and reaaened er4er after giv.1"1Jt8raenal tlearint 

te the applicant, within a apec1a1c peri•• an• aacer4J.ntlY 

refix and pay the difference ef aalaEy and ether allewancea 

and arend the PPO, / 
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2. The grievance of the applicant is that the 

impu90ed erder dated 23.9.2002 (Annexure-6) which has 

been paased in cempliance •f the erder dated 1.2.2002 

passed in OA Ne.737/94 is not baaed •n cerreot facts. 

The enly arguments ef the learne• counsel f•r the 
\ 

applicant is that he has net been given any epportunity 

ef hearing befere passing the abeve mentiened ercler 

a• directed in the erder Mentien8' abeve and he will 

be satisfied. if the applicant .1a given an eppertunity ef 

peraenal hearing by respendent Ne.2. then cenaider ancl 

decide the representatien dated 2.1.2003 (AnneJCur•-7) 

ef tbe applicant by a reaeened and speakin9 erder. 

3. With•ut gein9 int• the 11erit •f the case. 

I am of the view that the ends •f justice shall better 

be served if the applicant is given oppertunity te file 

a fceah repreeentatien be~ore reapendent No.2 within a 

peried ef tw• weeks. if such representation is filed. 

the same may be decided within a s1>9cified peried. 

4. The OA is dispesed of with liberty te the applicant 

t• file a fresh representatien before respondent No.2 

within a per ied •f two weeks frena the date of receipt • £ 

cepy of this erder and in case it 1s filed. the same 

aheuld be decided by a reasoned and speaking erder within 

a peried •f three 11entha frena the date ef receipt ef 

cepy •f such repreaentatien alengwith copy ef this erder 

afte~ Qivin9 peraQnal hearing t• the applicant. Ne ceata. 

Member (J) 

RKM/ 
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